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AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE CHANDAULI, U.P. IN 

COMPLIANCE TO THE ORDER DATED 20.01.2025 ALONGWITH THE 

SUPPORTING AFFIDAVIT. 

MOST RESPECTFULLY SHOWETH 

1. That in the matter of Original Application No. 200/2014 (I.A. No. 340/2022, MA. 

Nos.872/2018, 875/2014 & 480/2018), the Hon’ble National Green Tribunal 

(NGT) passed an order on 20.01.2025 directing the State of Uttar Pradesh to 

provide comprehensive timelines and status reports regarding the tapping of drains, 

setting up of Sewage Treatment Plants (STPs), and ensuring that no untreated 

sewage is discharged into rivers. The Hon’ble Tribunal further instructed the Chief 

Secretary, State of UP, to file an affidavit with specific tabulated details and also 

sought responses for multiple districts, including Chandauli. The relevant excerpts 

are as follows: 
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“…7. Learned Counsel for the applicant referring to Annexure-2 of the rep 

ort of CPCB has submitted that several untapped drains exist in different 

cities and, therefore, the State mtist disclose the timeline for tapping these 

drains and for setting up the STPs for treating the sewage from these drains. 

Hence, we require the ChiefSecretary, State of UP to file the affidavit 

disclosing the information relating to each of the drains in different districts, 

sewage generated from it, the STP to which it is proposed to be connected, 

the timeline for making the STP functional, funds which are available, 

identification and allotment of land for setting up the STP. Let this 

information be provided in the following tabulated form.-" 

Name 

of 

Drain 

District/Town 

Tapped 

or 

Untapped 

Quantity 

of 

Sewage 

discharge 

from the 

Drain 

(MLD) 

STP/ STP 

to which 

the drain 

is 

proposed 

to be 

connected 

after 

tapping 

LAND/ 

Status 

of 

Land 

allotted 

for 

STP 

FUND/ 

Status 

of funds 

provided 

for the 

STP 

Timeline 

for 

making 

the STP 

functional 

Timeline 

for 

Completing 

the 

household 

connectivity 

to that STP 

2. Though, an affidavit on behalf of the ChiefSecretary, State of UP in pursuance to the 

order dated 06.11.2024 has been filed but above details relating to the drains have not 

been disclosed. 

3. Learned AAG appearing for the State of UP submits that information has been 

collected, and ground verification of the information concerning the drains and their 

trapping and discharge of untreated sewage in the river is under verification. 

4. Learned Counsel for the applicant submits that she has filed submissions on 

18.01.2025. Submissions have not come on record. She has submitted that in the said 

submissions it has been disclosed that in the year 2024, there was zero progress in all the 

districts of the State of UP with respect to sewage treatment, bio-medical waste, 
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municipal solid waste, legacy waste, industries versus hazardous waste. She submits that 

a copy thereof has been supplied to Counsel for the State of UP who will have an 

opportunity to response to the same within two weeks. 

5. Learned Counsel for the applicant has also submitted that atleast for districts Kanpu r 

Nagar, Fatehpur, Varanasi, Mirzapur, Ghazipur, Balia, Sambhal, Meerut and Baghpat, 

Chandauli, State of UP should file response as directed by order dated 06.11.2024 and 

disclose the com ylete details relating to existing drains their tayying7untayying STPS 

treating the discharge from these drains and discharge of untreated sewage in the river 

from the drains. Let this affidavit be filed by the State of UP within a period of two weeks. 

6. Having regard to the issue involved in the matter the Head of the UP State Ganga 

Committee is directed to remain virtually present to assist the Tribunal on the next date of 

hearing. 

7. List on 17.02.2025.” 

 

STATUS OF DRAINS, TAPPING STATUS, SEWAGE TREATMENT 

PLANTS 

2. It is pertinent to note that the Project Manager, GPCU, UP Jai Nigam (Rural), 

Varanasi  (vide letter dated 31.01.2025) and Regional Officer,Uttar Pradesh 

Pollution Control Board, Varanasi (vide letter no. 2360/OA no. 200/2014/2024-

25, dated 04.02.2025) have informed that the status of tapped/untapped/partially 

tapped drains and sewage treatment plants (STPs), along with details such as each 

STP’s catchment area, network area, and sewer line household connectivity, is 

summarized in tabular form (below). The letters of UPJN (Rural), UPPCB, 

Varanasi  are filed herewith and marked as Annexure No. 1 and 2. 

 

STATUS OF TAPPED/UNTAPPED/PARTIALLY TAPPED DRAINS 
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3. Below is the complete tabular data enumerating each drain in Chandauli (Ganga 

sides), specifying whether it is tapped, untapped, or partially tapped. The table also 

includes the quantity of sewage discharge in MLD, the STP connection (if any), the 

timeline, and land/funding details (where applicable). 

 

 S.

No 

  

Name 

of 

Drain  

  

Dist

rict/

Tow

n  

  

Tappe

d or 

Untap

ped  

  

Qua

ntity 

of 

Sewa

ge 

disch

arge 

from 

the 

Drai

n 

(ML

D)  

STP 
LAN

D 
FUND 

Timeli

ne for 

makin

g the 

STP 

functio

nal 

  

Timeline for 

completing the 

household 

connectivity to 

that STP  

  

STP to 

which the 

drain is 

proposed to 

be connected 

after tapping 

Statu

s of 

Land 

allott

ed 

for 

STP 

Status of 

funds 

provided 

for the 

STP 

1 
Railwa

y Nala 

Cha

nda

uli 

Untap

ped  
22.82 

The drain is 

proposed to be 

tapped to 

proposed 45 

MLD STP at 

Rauna under 

Namami 

Gange 

program. The 

drain is 

currently being 

bioremediated/

phytoremediat

ed by PDDUN 

Nagar Palika  

Land 

earm

arked 

at 

Raun

a  

Construction 

of 45 MLD 

STP at Vill. 

Rauna. 

Approval of 

Project 

granted by 

NMCG on 

22-01-2025 

AAE&S 

issued on 22-

01-

2025.Tender 

process 

underway. 

24 

Months 

after 

tenderi

ng 

There is no Sewer 

Line under 

Municipal 

Corporation parishad 

(NAGAR PALIKA) 

Pandit Deendayal 

Upadhayay Nagar 

JanpadChandauli 

Limits.at present 

there is no Action 

plan for new sewar 

line. The current 

project only ensure 

tapping of the drain. 

Separate DPR for 

Household-to-

household 

connection for city is 

being prepared. 

2 
Ganda 

Nala 

Cha

nda

uli 

Untap

ped 
9.19 

The drain is 

proposed to be 

tapped to 

proposed 45 

MLD STP at 

Rauna under 

Namami 

Gange 

program. The 

Land 

earm

arked 

at 

Raun

a  

Constructio

n of 45 

MLD STP 

at Vill. 

Rauna. 

Approval of 

Project 

granted by 

NMCG on 

24 

Months 

after 

tenderi

ng 

There is no Sewar 

Line under 

Municipal 

Corporation parishad 

(NAGAR PALIKA) 

Pandit Deendayal 

Upadhayay Nagar 

JanpadChandauli 

Limits.at present 

there is no Action 
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drain is 

currently being 

bioremediated/

phytoremediat

ed by PDDUN 

Nagar Palika  

22-01-2025 

AAE&S 

issued on 

22-01-2025 

Tender 

process 

underway. 

plan for new sewar 

line. The current 

project only 

ensurestapping of the 

drain. Separate DPR 

for Household to 

household 

connection for city is 

being prepared. 

 

(Elaboration: The above table shows that the drains leading to the Ganga rivers in 

Chandauli are untapped. The drain is proposed to be tapped to proposed 45 MLD 

STP at Rauna under Namami Gange program. The drain is currently being 

bioremediated/phytoremediated by PDDUN Nagar Palika) 

 

SUMMARY OF TAPPING STATUS 

4. Below is a summarized overview of the number of drains, their tapping status, and 

the corresponding sewage loads (in MLD). This also accounts for the quantum 

of sewage treated from partially tapped drains, which means that untreated 

sewage from partially tapped drains is also included in the “untreated” 

categoryin order to present an accurate picture: 

S. 

N

o 

Dist

rict 

T

ot

al 

Ta

pp

ed 

Par

tiall

y 

Tap

ped 

Total 

Treat

ed 

Sewa

ge of 

parti

ally 

tappe

d 

drain

(ML

D) 

Total 

Untrea

ted 

Sewag

e of 

partial

ly 

tapped 

drains 

Un

ta

pp

ed 

Total 

Sewa

ge 

Gene

ratio

n 

(ML

D) 

Tot

al 

Tre

ate

d 

(M

LD

) 

Tota

l 

Untr

eate

d 

Sew

age 

(ML

D) 

Tot

al 

Tre

ate

d 

% 

Tota

l 

Untr

eate

d % 

Remark 

1 

Cha

ndau

li 

2 0 0 0 0 2 32.01 0 32.01 0.0 100 

Construction of 

45 MLD STP at 

Rauna is 

sanctioned. 

Currently 

tendering is 

underway and 
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project will be 

completed 

within 24 

Months after 

tendering. The 

Drains are being 

Bioremediated/P

hytoremediated 

 

(Elaboration: This table reflects that Chandauli’s total sewage generation stands at 

32.01 MLD, of which 32.01 MLD untreated. Construction of 45 MLD STP at 

Rauna is sanctioned. Currently tendering is underway and project will be 

completed within 24 Months after tendering. The Drains are being 

Bioremediated/phytoremediated)                 

 

BIOREMEDIATION IN UNTAPPED DRAINS 

5.That it is respectfully submitted that the Executive Officer, Nagar Palika 

Parishad, Pt. Deendayal Upadhayay Nagar (vide letter dated 11.02.2025) has 

informed that in pursuance of the directions of this Hon'ble Tribunal, the 

Government of Uttar Pradesh has undertaken measures for sewage treatment using 

bioremediation in two (2) untapped drains flowing into the Ganga (namely: 

Ganda Drain and Railway Drain) Annexure No. 3 

STATUS OF SEWAGE TREATMENT PLANTS IN CHANDAULI 

District: Chandauli 

• Sewage Generated:32.01 MLD 

• Sewage Treated (currently):0.00 MLD (0.00 %) 

• Not Tapped/Untreated:32.01 MLD (100.00 %) 
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(Elaboration: There is no STPs in Chandauli. Construction of 45 MLD STP at 

Rauna is sanctioned. Currently tendering is underway and project will be 

completed within 24 Months after tendering.) 

 

 

S.  

No 
District STP 

Capa

city 

(MLD

) 

Utilizatio

n 

Capacity 

(MLD) 

Operatio

nal 

Status 

No of 

Drain

s 

tappe

d in 

Complianc

e Status 

w.r.t 

Hon’ble 

NGT Vide 

order 

30.04.2019 

Complianc

e Status 

w.r.t 

MoEF&C

C norms 

dated 

13.10.2027 

Remark 

1 Chandauli 
Raun

a 
45 0 

Sanctione

d Under 

Namami 

Gange 

Program. 

Currently 

under 

tendering 

2 
Not 

Applicable 

Not 

Applicable 

Project 

under 

tenderin

g 

 

REPORT ON LEGACY WASTE STATUS IN CHANDAULI 

8.That it is respectfully submitted that the Executive Officer, Nagar Palika Parishad, 

Pt. Deendayal Upadhayay Nagar (vide letter No. 488/AA/NPP PDDUN/2024-25, 

dated 05.02.2025) has submitted relevant information concerning legacy waste. 

There is no legacy waste in Nagar Palika Parishad, Pt. Deendayal Upadhayay 

Nagar, Chandauli.Annexure No. 4. 

District 
Muncipal Solid 

Waste (TPD) 
 

C&D Waste 

(T) 
 

Legacy 

Waste (TPD) 
 

 Generation Treatment Generation Treatment 
Total 

Quantity 

Treatment 

Quantity 

CHAN 

DAULI 
Na Na 3.00 3.00 0.00 0.00 
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(Elaboration: Nagar Palika collects the C and D waste and sends it to the collection 

point built at M.R.F. Centre. When required, it is used in the work of the 

municipality. Capacity of collection point for C&D waste is 6 tons. Pt. DDU Nagar 

Chandauli has MSW Plant Capacity 50 TPD on village SalempurSakaldiha Road 

which is under construction and the work is in progress. There is no legacy waste  

in Nagar Palika Parishad, Pt. Deendayal Upadhayay Nagar, Chandauli.) 

 

STATUS OF SOLID WASTE PROCESSING PLANT OPERATED BY 

CHANDAULI NAGAR PALIKA 

9. That it is respectfully submitted that the Executive Officer, Nagar Palika 

Parishad, Pt. Deendayal Upadhayay Nagar (Letter No. 493/AA/NPP 

PDDUN/2024-25, dated 10.02.2025) has submitted relevant information regarding 

construction work of MSW Plant and C&D collection center in Chandauli  district. 

Annexure No. 5. Below are details of the solid waste processing facilities in 

Chandauli Nagar Palika: 

S.No. Plant Site Facilities 
Installed 

Capacity  

Remarks 

1 

Salempur, 

sakaldiha road 

MRF center 05 TPD  

2 
C & D 

collection center 
06 Ton 

 

3 MSW PLANT - 
50 TPD capacity of MSW plant 

construction work is in progress  

(Elaboration: The Municipal Corporation runs a Materials Recovery Facility with a 

capacity of 05 TPD, a C&D collection center capacity of 06 ton, and MSW plant of 

50 TPD capacity construction work is in progress.) 
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REPORT OF MINING IN CHANDAULI 

10. The letters of District Mining Officer, Chandauli (vide letter No. 196/Tees- 

Upkhanij/2025, dated 04.02.2025), filed herewith and marked as Annexure No. 

6, indicate the following details on mining activities in Chandauli: 

District 
No. of 

Mines 

Nature 

of 

Mines 

Name & 

Address of 

Mining 

Lease 

Status of E 

Environment 

Clearance by 

SEIAA 

Status of 

Consent to 

Operate 

(CTO) 

certificate 

Status of Mining 

activities 

(Operation/Not 

operational) 

Chandauli -- -- -- -- -- -- 

(Elaboration: At present, no mining lease/mining permit for sand/gravel is 

operational in Chandauli district.) 

 

REPORT OF REGULATION OF FLOOD PLAIN ZONE IN CHANDAULI 

11. The letters of Executive Engineer, Bandhi Division, Varanasi (vide letter dated 

05.02.2025) is filed herewith and marked as Annexure No. — 7. The following 

tabulation summarizes the flood plain zone regulation and demarcation in 

Chandauli: 

Area / 

Towns 
River 

Flood Plain Zone 

Notification 
Demarcation 

Encroachment Removal 

Status 
Timeline 

Chandauli Ganga – – – – 

(Elaboration: The work of demarcating the flood plain zone of Ganga river in 

JanpadChandauli is being done by the National Institute of Water Research NIH 

Roorki Uttarakhand. The work is in progress. The work of demarcation after 

designation of flood plain zone of Ganga river will be done by Irrigation and Water 

Resources Department.) 
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BIOMEDICAL WASTE MANAGEMENT 

12. Status of Health Care Facilities, Biomedical Waste generation, and Common 

BioMedical Waste Treatment Facilities (CBWTF) in Chandauliis given in tabular 

form below. The Regional Officer, UPPCB CHANDAULI (vide letter 

No2360/OA no. 200/2014/2024-25, dated 04.02.2025) has provided these details 

(filed herewith and marked as Annexure No.2): 

 

Action Points Situation/Gaps Status 

Biomedical 

Waste 

No. of Health Care 

Facilities 
501 (298 Bedded + 203Non-bedded) 

 No. of Beds 4754 

 Total BMW Generated 1372.5 Kg/Day 

Additional Data 

Needs 

Hazardous waste points; 

generation (TPA) 
– 

 Total BMW treated (TPA) – 

 
Total Untreated BMW 

(TPA) 
Nil 

 No. of CBWTF members - 
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Action Points Situation/Gaps Status 

 No. of CBWTF in district 

1- M/s CPC Power India Pvt. Ltd, 310, Mohan 

Sarai, Varanasi,                      

2- M/s Sangam MediservePvrt Ltd, Vill- Jatpur, 

Handiya, Janghai - Dhannopur Road, Allahabad,    

 3- M/s VRBA Bio Waste Solution Pvt. Ltd. 

Industrial Area, Ramnagar Phase -1, Chandauli 

 4- M/s Royal Pollution Control Services  , 

Sadivahi, sultanpur 

 
Illegal disposal sites / 

sources 
None 

Action Points Situation/Gaps Status 

Biomedical 

Waste 

No. of Health Care 

Facilities 
501 (298 Bedded + 203 non-bedded) 

(Elaboration: There are 501 healthcare facilities in total, comprising 298 bedded 

and 203 non-bedded. The daily Biomedical Waste (BMW) generation is 1372.5 

kg. Four common treatment facilities (CBWTFs) serve the district, and no illegal 

biomedical waste disposal sites have been identified.) 

13.In light of the above submissions and ongoing compliance efforts, it is humbly 

submitted that all the concerned authorities—including the departments overseeing 

the sewage treatment, municipal solid waste management, biomedical waste 

management, and flood plain demarcation—are collectively striving to fulfill the 

directions of the Hon’ble National Green Tribunal. All measures and action plans, 

as detailed herein, reflect the commitment to environmental conservation and 

public health protection. 
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14. Furthermore, the District Magistrate, Chandauli, stands ever vigilant and 

proactive, ensuring that the directives issued by the Hon’ble NGT are strictly 

implemented without delay or dilution. The District Administration remains on its 

toes to undertake all necessary steps for the betterment of the environment and 

the welfare of society, thus upholding the spirit and purpose of the Hon’ble 

Tribunal’s orders. 

THROUGH 

Date: 13.02.2025                        

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

Counsel for STATE, Uttar Pradesh 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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